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NHRC issues advisory to Centre, States to protect human

rights of commercial truck drivers
https://theprint.in/india/nhrc-issues-advisory-to-centre-states-to-protect-human-rights-of-
commercial-truck-drivers/1016025/

The National Human Rights Commission (NHRC) headed by Justice Arun Mishra, has
issued an Advisory to the Centre, States and Union Territories Administrations to
protect the human rights of commercial truck drivers.

Prior to this, chairing the Core Group meeting on Business and Human Rights on the
issues of commercial truck drivers, he had expressed serious concerns over the plight
of commercial truck drivers and suggested collaborative, pragmatic and implementable
solutions to safeguard their rights.

Issuing the Advisory, the Commission has observed that despite making a significant
contribution to the economy of the nation, the rightful entitlements of the truck drivers do
not get adequate attention, as the truck business remains fragmented and unorganised.

“The majority of the truck drivers do not get social security benefits such as provident
fund, pension, health insurance, life insurance, gratuity, etc. long working hours, lack of
adequate rest and sleep, long absence from family, low salary, non-availability of clean
and healthy food in time, the constant threat of exploitation by law enforcement
agencies and anti-social elements and high risk of road accidents makes the truck
drivers prone to physical and mental stress, drug addiction and irresponsible sexual
behaviour,” the release read.

The Commission, in a letter through its Secretary-General, Devendra Kumar Singh to
the Secretaries of concerned Union Ministries/Departments, Chief Secretaries of States
and Administrators of Union Territories, has asked for the implementation of its
recommendations in the Advisory and sought Action Taken Report within three months.

The Advisory has focused on four key areas for action by the Centre, States and UT
Administrations. These include: Protection from exploitation, Provision of amenities to
the drivers, provision of Socio Economic Security and the Physical & Mental well being
of the commercial truck drivers.

Some of the important recommendations, among others, include to amend the Motor
Vehicle Act, 1988 to provide for mandatory purchase of personal accident cover for an
amount not less than Rs. 15 lakh for each driver, co-driver and helper of a commercial
truck.

Provide cashless treatment to drivers, co-drivers and helpers injured or incapacitated in
road accidents is another recommendation.
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Establish and regularly maintain driver rest stops and lay byes consisting of parking
area, furnished rest rooms, toilets/wash rooms, restaurants providing food and
beverages at reasonable rates in clean hygienic environment, mechanic shops,
medicine shops, doctor’s clinics, etc. at regular intervals, not exceeding 40 kilometres,
along National Highways and at prominent locations along the State Highways and
other major district roads, the release read.

“Establish fully equipped Trauma Centres at regular intervals along highways to extend
emergency to victims of road accidents,” it read.

Launch a special drive to create awareness and register all truck drivers, co-drivers and
helpers on the e-Shram portal to avail benefits of Pradhan Mantri Ayushman Bharat Jan
Arogya Yojana (PM-ABJAY) as well as Pradhan Mantri Jeevan Jyoti Bima Yojana (PM-
JJBY) and Pradhan Mantri Suraksha Bima Yojana (PM-SBY) and Old Age Protection
under Pradhan Mantri Shram Yogi Mann Dhan (PM-SYMD), the release read. (ANI)
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Sexual exploitation in shelter homes: NHRC asks govt to act

on recommendations
https://www.newindianexpress.com/cities/bhubaneswar/2022/jun/29/sexual-exploitation-
in-shelter-homes-nhrc-asks-govt-to-act-on-recommendations-2471003.html

The National Human Rights Commission (NHRC) has directed the Odisha government
to take action on the recommendations of the Special Rapporteur on death and
exploitation of children in shelter homes in the State.

Disposing a petition filed by rights activist and lawyer Radhakanta Tripathy, the NHRC
has asked the Chief Secretary to comply with the recommendations at the earliest. The
direction came after Tripathy informed the Commission that the recommendations made
by Special Rapporteur Dr Vikas Aggarwal have not been acted upon by the government
and no compensation paid to the victims.

In response to the complaint filed by Tripathy on sexual exploitation in shelter homes,
including a Gurukul Ashram in Dhenkanal where a minor student was found dead on
July 2, 2019, the NHRC had earlier sought a report from Dhenkanal Collector.

Expressing concern over the report of Dhenkanal Collector that the children victims are
not covered under Compensation Rules, the Commission had directed the Collector to
move a petition before the court concerned through public prosecutor under Rule 7 of
POCSO Rules, 2012, for compensation and submit compliance report within six weeks.

Later, a team led by the Special Rapporteur visited several shelter homes in Dhenkanal.
The shelter homes included Good News India Shelter Home at Belatikri, where minor
children were allegedly being sexually exploited. Aggarwal enquired into the matter
thoroughly and submitted the report recommending the State government to launch an
enquiry how such shelter homes and Ashram schools, which were not registered as per
the rules under Juvenile Justice Act and not following the guidelines of NCPCR, were
allowed by the District Education Officer (DEO) to function and ensure that such
incidents are not repeated.

Although, the Collector submitted that the court concerned has directed the Public
Prosecutor to file victim compensation applications through victims, the NHRC noted
that no enquiry report or compliance report has been submitted so far and no
compensation paid. “Therefore, let direction be issued to the Chief Secretary to take
action on the recommendations of the Special Rapporteur and send compliance,” the
order stated.
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NHRC advisory states measures for protecting right of

commercial truck drivers
https://www.deccanherald.com/national/nhrc-advisory-states-measures-for-protecting-
right-of-commercial-truck-drivers-1122182.html

Mandatory purchase of personal accident cover not less than Rs 15 lakh and provision
of air-conditioned driver cabin, installation of automatic crash avoidance system and
designated areas for inspection are among a slew of measures suggested in a new
advisory issued by the National Human Rights Commission (NHRC) for protecting the
rights of commercial truck drivers.

Acknowledging truck drivers as an "important component" of the country's labour force,
the NHRC has said that the majority of them do not get social security benefits, such as
provident fund, pension, health insurance and gratuity among others. “Long working
hours, lack of adequate rest and sleep, long absence from family, low salary, non-
availability of clean and healthy food in time, constant threat of exploitation by law
enforcement agencies and anti-social elements and high risk of road accidents makes
the truck drivers prone to physical and mental stress, drug addiction and irresponsible
sexual behaviour,” it cited as the reason for issuing an advisory for protecting their
rights. NHRC Chairperson Justice Arun Mishra has expressed "serious concerns" over
the plight of commercial truck drivers and suggested "collaborative, pragmatic and
implementable solutions" to safeguard their rights, a statement said.
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Odisha: NHRC lens on child abuse in shelter homes
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-lens-on-child-abuse-in-
shelter-homes/articleshow/92507581.cms

The National Human Rights Commission (NHRC) has directed Odisha chief secretary
Suresh Chandra Mahapatra to take action on the recommendations of the special
rapporteur, NHRC, on the death and alleged exploitation of children in shelter homes in
the state, in general, and in Dhenkanal district, in particular. The NHRC passed this
order on June 21 after hearing a petition filed by activist and human rights lawyer,
Radhakanta Tripathy, on July 17, 2019. The petitioner alleged that a minor student,
Sambhunath Nayak, was found dead at Laxminarayan Gurukul Ashram in Dhenkanal
on July 2, 2019. In the same district, minor children were sexually exploited at Good
News India Dream Centre shelter home located at Belatikri. Both the ashram and
shelter home were running illegally, he added. The commission took cognizance of the
case and conducted several hearings since 2019. TNN
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NHRC seeks action-taken report in atrocity case
https://timesofindia.indiatimes.com/city/ahmedabad/nhrc-seeks-action-taken-report-in-
atrocity-case/articleshow/92507204.cms

The National Human Rights Commission (NHRC), in a communication addressed to the
collector and the superintendent of police of Patan district, has sought a report on action
taken in a case where the family of a groom from the Dalit community was assaulted for
riding a horse during his marriage procession. The district authorities have been asked
to provide information as to what action has been taken in the case. The alleged offence
occurred at Bhatsan village in Patan district on May 12. People belonging to upper
castes allegedly objected to Vijay Parmar riding a horse for the procession. They
allegedly even set the marriage pandal on fire. According to Dalit activists in Patan,
police arrested 19 people in connection with the case. Dalit activist Kantilal Parmar filed
a complaint with the NHRC in the matter. In a letter to the district collector and SP, the
NHRC on Monday said, “It is requested that an action-taken report be sent to the
commission within four weeks from the date of receipt of this letter.” Kantilal Parmar
said such atrocities have continued unabated and the state government has failed to
stop such human rights violations.
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Andhra Pradesh: TDP writes to NHRC over suspicious death

of man in Nellore village
https://www.thehindu.com/news/national/andhra-pradesh/andhra-pradesh-tdp-writes-to-
nhrc-over-suspicious-death-of-man-in-nellore-village/article65575577 .ece

The Telugu Desam Party (TDP) wrote to the National Human Rights Commission
(NHRC) urging it to direct the Government of Andhra Pradesh to provide financial
compensation to the family of a man who was found dead under suspicious
circumstances on the outskirts of Kandamuru village in Nellore district on June 19.

TDP Polit Bureau member Varla Ramaiah in his letter, wrote that the Podalakuru police
had picked up a man named Narayana on charges of stealing electric wires from a
sugar factory. The police allegedly assaulted Narayana while he was in their custody,
Mr. Ramaiah alleged.
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NHRC Team To Visit Odisha s Balangir For Probe Into
Medical Student’s Death

https://odishabytes.com/nhrc-team-to-visit-odishas-balangir-for-probe-into-medical-
students-death/

he National Human Rights Commission (NHRC) team is scheduled to visit Balangir to
probe the death of MBBS student Nishant Kumar at Bhima Bhoi Medical College and
Hospital (BBMCH).

Nishant Kumar, the first-year student had died after falling off the roof of the hostel on
April 22. His family had alleged that he committed suicide following ragging.

Nishant’s father had started a campaign seeking justice for his only son later that
month. Tagging PMO India, Amit Shah, Odisha Chief Minister Naveen Patnaik and
Haryana Home Minister Anil Vij, Kishan Kumar tweeted: “You are requested to please
do the needful for getting justice to my only son Nishant Kumar, who lost his life at the
age of 18 due to ragging at BBMCH, Balangir, Odisa (sic).”

He had earlier alleged that Nishant was subjected to ragging two days after arriving at
the college. He was so depressed that he committed suicide on April 22, he said,
adding that “this act of compelling him to commit suicide comes under the category of
‘murder’. Blaming the anti-ragging cell of the institute, he requested Balagir Town Police
to lodge an FIR against it for the carelessness leading to the death of his son.

His chat details with one of his friends revealed that the first-year students were
subjected to 3-4 hours of ragging daily and there was a reign of fear.

A video clip, containing moments after Nishant reportedly fell from the hostel roof and

died, later added a fresh twist to the death of the Haryana native. In the video, he was
seen being taken to a parking area after the fall, where a person, believed to be a staff
of the college, allegedly searches his pocket.

“They (medical college authorities) claimed they were checking his pulse but it appears
inappropriate at that time. The video shows a different spot,” the uncle of the deceased
had said.
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Death of MBBS student Nishant at Bhima Bhoi: NHRC team

to Visit Bolangir For Probe
https://pragativadi.com/death-of-mbbs-student-nishant-at-bhima-bhoi-nhrc-team-to-visit-
bolangir-for-probe/

In another development in the death case of the 1st year MBBS student in the Bhima
Bhoi Medical College, the National Human Rights Commission (NHRC) team is
scheduled to visit Bolangir to probe the case.

First-year MBBS student and a native of Haryana, Nishant Kumar of Bhima Bhoi
Medical College and Hospital in Bolangir reportedly died after falling off the hostel roof
on April 22.

However, his parents alleged he was a victim of ragging. Later, the surfacing of
Nishant’s mobile chats with his friends had lent credence to the ragging theory in a big
way.

The NHRC had earlier issued a notice to Odisha Chief Secretary and the Vice-
Chancellor (VC) of Sambalpur University.
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SC order on Zakia Jafri's appeal 'illegal, constitutional and

violates every tenet of law'
https://www.deccanherald.com/national/sc-order-on-zakia-jafris-appeal-illegal-
constitutional-and-violates-every-tenet-of-law-1122315.html

Calling the Supreme Court order on Zakia Jafri's petition a "wonderful piece of
literature", senior SC lawyer Kamini Jaiswal on Tuesday said the judgment is
"completely illegal, unconstitutional and violates every tenet of law and fundamental
rights". Jaiswal said this during a discussion on "the implications that the judgment of
Supreme Court entails for the likes of those being persecuted, the victimology
jurisprudence developed over time that it eradicates the various implications and the
way forward to put in dock what actually needs to be." The talk was held at Gujarat high
court advocate Anand Yagnik's office which was attended by over 50 people including
activists, academicians, lawyers, among others. "It was a clear and simple case of an
appeal against an order of the Gujarat High Court which rejected the revision petition
filed by widow (Zakia) of Ahsan jafri. We knew what was going to happen during the
hearing. We knew what would happen. What would have gone unnoticed and nobody
would have said anything had they just rejected the appeal saying there was no merit in
it and HC order was right and the Supreme Court would not exercise its jurisdiction
under article-136 and rejected the appeal. No, they wouldn't do that," Jaiswal said.
"What is underpardenable, completely illegal, unconstitutional and violates every tenet
of law and fundamental right is para-88 (of the judgement)," she said. In this particular
paragraph, three judges bench of the Supreme Court has noted, "While parting, we
express our appreciation for the indefatigable work done by the team of SIT officials in
the challenging circumstances they had to face and yet, we find that they have come
out with flying colours unscathed. At the end of the day, it appears to us that a
coalesced effort of the disgruntled officials of the State of Gujarat along with others was
to create sensation by making revelations which were false to their own knowledge. The
falsity of their claims had been fully exposed by the SIT after a thorough investigation.
Intriguingly, the present proceedings have been pursued for last 16 years (from
submission of complaint dated 8.6.2006 running into 67 pages and then by filing protest
petition dated 15.4.2013 running into 514 pages) including with the audacity to question
the integrity of every functionary involved in the process of exposing the devious
stratagem adopted (to borrow the submission of learned counsel for the SIT), to keep
the pot boiling, obviously, for ulterior design. As a matter of fact, all those involved in
such abuse of process, need to be in the dock and proceeded with in accordance with
law. " During the discussion she raised that Teesta Setalvad, former DGP R B
Sreekumar and former IPS officer Sanjiv Bhatt were not the parties in this petition. She
said that the apex court never issued them notices and yet passed such a judgement in
"violation of their fundamental right" and it "demonised" a widow (Zakia). The
observations, she said, are just "sermons" which have resulted in arrests. Jaiswal
claimed that "what the Supreme Court has done is beyond CRPC (code of criminal
procedure) and its jurisdiction." She said that since the observations have come from
the apex court, "we require a gutsy magistrate or a sessions judge to take some
position." She said that Setalvad, Sreekumar and Bhatt may not get relief easily since
the case is based on observations of the apex court. The Supreme Court lawyer also
recalled how Atal Bihari Vajpayee government had persuaded the retired chief justice of




DECCAN HERALD, Online, 29.6.2022

Page No. 0, Size:(0)cms X (0)cms.

India to become chairperson of National Human Rights Commission and sent him to
find out what was happening in Gujarat. She said NHRC had made several reports on
the riots, many of which, she claimed, have gone missing from its website. NHRC had
also filed several petitions in the Supreme Court against the atrocities on Muslims and
high handedness of local police and other authorities in handling the cases. Jaiswal said
the Supreme Court bench ignored NHRC reports and the report of amicus curiae, Raju
Ramchandran, who had stated that investigation was required to probe the role of then
chief minister Narendra Modi.

Gujarat High Court lawyer, Anand Yagnik also criticised the judgement and added,
"...Supreme Court has started a new chapter of castigating those who are espousing the
cause for justice and those who are fighting for human rights now are made accused in
spite of the fact that Sanjiv Bhatt and Sreekumar were not there before the court." On
June 25, a day after the Supreme court passed the judgement dismissing Zakia Jafri's
petition for investigation into 2002 riots, Ahmedabad crime branch filed an FIR against
Setalvad, Bhatt and Sreekumar. Sreekumar was arrested on the same day while a team
of Gujarat Anti-Terror Squad (ATS) picked up Setalvad from her Mumbai house. On
June 26, she was arrested and was sent to police custody along with Sreekumar till July
2.
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TMC delegation meets Governor demanding action against
Adhikari

https://www.theweek.in/news/india/2022/06/28/tmc-delegation-meets-governor-
demanding-action-against-adhikari.html

A Trinamool Congress delegation led by Education Minister Bratya Basu met West
Bengal Governor Jagdeep Dhankhar on Tuesday and urged him to take initiative for the
arrest of leader of opposition and BJP leader Suvendu Adhikari in the Saradha case.

The delegation also consisted of minister Sashi Panja, MLA Tapas Roy, party’s general
secretary Kunal Ghosh and a few others. Though the leaders were demanding action
against Adhikari, the governor reminded them about establishing the rule of law in the
state by the government run by their own party.

Minutes after the delegation left Raj Bhavan, Dhankhar issued a statement saying, “To
ensure governance in West Bengal in constitutional groove, the governor during his
over two hours of interrogation with the delegation, flagged several worrisome aspects
and issues.”

“They sought action against LOP for the first time in three years. | flagged several
issues of serious concern of governance. Governance in the state of West Bengal is at
far distance from the rule of law. The NHRC report is a ground reality,” said Dhankhar.

Basu, after meeting Dhankhar at Raj Bhavan, indicated that apart from seeking action
against Adhikari, the ruling party wanted to establish a channel with the governor which
was never there before. But the governor’s serious outburst soon after the meeting
made the entire delegation speechless.

“‘We thought he would react sensibly. But he again talked like the BJP chief. If he
wanted to inform about what he had told us, he should also have to talk about what we
had told him,” said member of the delegation.

Sources in the Raj Bhavan indicated that in the meeting, the governor listened to the
delegation's charges against Adhikari and told them that he had nothing to do about the
investigation which had been carried out by the CBI as being asked by the Supreme
Court.

The TMC has been training its guns on Adhikari after Saradha boss Sudipta Senin a
recent letter mentioned that he had given money to the BJP leader.

Surprisingly, a Congress MP on Tuesday said that Chief Minister Mamata Banerjee had
held a series of meetings with Sen that her 2011 election was funded by Sen.

The TMC delegation also interestingly included Kunal Ghosh, who had written a letter to
the CBI while being in jail seeking action against a pack of TMC leaders in the case,
including Banerjee.
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drivers/india/news/2768058.html

T ST T |/ 74T T3 T T AT T (TAUHSLHT) 5 GIAAAT T AT Hgl ¢ 1o IHA AT J9T F T ST
TN o AT qAT T8 T T 67 GLEAT Bl AR e , T ST AT g AT 7 T T A7 927 77 57 7 AT
S| AT T F 92T 797 SI7 4 FTd gU FT [ <97 hf TIAaedqT § Agea ol T T&T & & a1 a3
T ATADI % gah T AT § &A1 Agl 1 T ST AT 8, FT TR 119 2o AaarT o 97 77 F 3w
FENTS T 2




UNI, Online, 29.6.2022

Page No. 0, Size:(0)cms X (0)cms.

NHRC advisory on human rights of truck drivers
http://www.uniindia.com/~/nhrc-advisory-on-human-rights-of-truck-
drivers/India/news/2768006.html

The National Human Rights Commission (NHRC) on Tuesday said it has issued an
advisory to the Centre, States and Union Territories to protect the human rights of
commercial truck drivers. Issuing the Advisory, the Commission has observed that
despite making the significant contribution to the economy of the nation, the rightful
entittements of the truck drivers do not get adequate attention, as the truck business
remains fragmented and unorganised. The advisory has focused on four key areas for
action by the Centre, States and UT administrations. These include, protection from
exploitation, provision of amenities to the drivers, provision of socio economic security
and the physical and mental well being of the commercial truck drivers. Among some of
the important recommendations are to amend the Motor Vehicle Act, 1988 to provide for
mandatory purchase of personal accident cover for an amount not less than Rs 15 lakh
for each driver, co-driver and helper of a commercial truck; provide cashless treatment
to them if injured or incapacitated in road accidents, a statement said here. The
recommendation also includes a group insurance scheme providing for life as well as
health cover for truck drivers on payment of a nominal subsidised subscription, and
deployment of highway patrols in the areas vulnerable to exploitation by anti-social
elements, it said. The Commission has asked for the implementation of its
recommendations in the advisory and sought action taken report within three months.
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NHRC advisory to Centre, States seeks protection of

commercial truck drivers' human rights
https://www.republicworld.com/india-news/general-news/nhrc-advisory-to-centre-states-
seeks-protection-of-commercial-truck-drivers-human-rights-articleshow.html

In a bid to help and protect commercial truck drivers in India, the National Human Rights
Commission (NHRC), headed by Justice Arun Mishra, on June 28, issued an advisory
to the Center and states, seeking protection of the human rights of commercial truck
drivers.

Earlier, Justice Arun Mishra, who was chairing the Core Group meeting on Business
and Human Rights regarding difficulties faced by commercial truck drivers, had
expressed grave worries regarding their plight and had offered cooperative, practical,
and workable ways to protect their rights.

On Tuesday, NHRC secretary-general Devendra Kumar Singh wrote a letter to the
Centre and states, asking for the implementation of the recommendations in the
advisory and sought an Action Taken Report within three months.

The advisory read, "Road transport carries about two-thirds of the country's freight
traffic. The road transport sector plays a significant role in our economy. Due to the
fragmented informal and unorganised nature of the truck business, truck drivers
experience a variety of problems and difficulties and are subjected to exploitation by
various agencies and anti-social elements."

Noting that most truck drivers do not receive social security benefits like pensions,
provident funds, life insurance, health insurance, or gratuities, the NHRC further stated
that truck drivers are more vulnerable to physical and mental stress, drug addiction, and
irresponsible sexual behaviour due to long working hours, inadequate rest and sleep,
prolonged absence from family, low pay, lack of access to clean and healthy food,
constant threat of exploitation by law enforcement and anti-social elements, and high
risk of road accidents, ANI reported.

The NHRC advisory focuses on four main topics which are: Protection of drivers from
exploitation, Provision of amenities to the drivers, Socio-Economic Security and
Physical and Mental well-being of the drivers.

Important recommendations mentioned in NHRC advisory:

To Amend the Motor Vehicle Act,1988 to make it compulsory to purchase personal
accident cover for at least Rs 15 lakh for drivers, co-drivers and helpers.

To provide cashless treatment to drivers, co-drivers and helpers in road accidents.
Establish and maintain, on National Highways, driver rest stops and lay byes that
include parking areas, toilets, food and beverage facilities, mechanic shops, doctor
clinics at every 40 kilometres.

Establish fully equipped trauma centres at regular intervals along highways to extend
emergency to victims of road accidents
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Launch a special drive to create awareness and register all truck drivers, co-drivers and
helpers on e-Shram portal to avail benefits of Pradhan Mantri Ayushman Bharat Jan
Arogya Yojana (PM-ABJAY) as well as Pradhan Mantri Jeevan Jyoti Bima Yojana (PM-
JJBY) and Pradhan Mantri Suraksha Bima Yojana (PM-SBY) and Old Age Protection
under Pradhan Mantri Shram Yogi Mann Dhan (PM-SYMD)

Create a 24/7 helpline and online platform to take complaints from truck drivers together
with evidence (photographic, videographic, and documentary)

Stationing of highway patrols in regions where they commercial truck drivers be
exploited by anti-social elements
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NHRC and IGNCA to hold a

National Conference

The National Human Rights
Commission, NHRC, India in
collaboration with the Indira Gan-
dhi National Centre for the Arts,
IGNCA, is organising a two-day
National Conference on “Human
Rights in Indian Culture and Phi-
losophy’ in New Delhi on June 30
and July 1. One of the imperatives
of this Conference is to fulfill ma-
jor lacunae in the study of human
rights.

The Union Home Minister,
Amit Shah will inaugurate the
Conference, as the Chief Guest,
at Plenary Hall, Vigyan Bhawan,
New Delhi.
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NHRC's advisory to Centre,
States on truck drivers rights

Provide accident cover of 15 lakh each for entire staff

SPECIAL CORRESPONDENT
NEW DELHI

The National Human Rights
Commission on Tuesday said
it had issued an advisory to
the Centre, States and Union
Territories to protect the
rights of truck drivers. “The
Commission has observed
that despite making signifi-
cant contribution to the eco-
nomy of the nation, the right-
ful entitlements of the truck
drivers do not get adequate
attention, as the truck busi-
ness remains fragmented and
unorganised,” the statement
read.

The advisory, sent by the
NHRC Secretary-General (o
the Secretaries of Ministries
and departments and Chief
Secretaries of States, covered
four areas — protection from
exploitation, provision of
amenities, provision of socio-
economic security and physi-
cal and mental well-being.
Among the recommenda-
tions was an amendment to

238K

For better life: The advisory sought restrocoms and hotels at
every 40 km on National and State highways. spmi

the Motor Vehicle Act, 1988,
to make the purchase of per-
sonal accident cover of at
least %15 lakh each for the
driver, co-driver and helper
of a commercial truck man-
datory. It recommended that
drivers, co-drivers and hel-
pers who are injured or inca-
pacitated in road accidents
should be given cashless
medical treatment. The ad-
visory said rest stops and
lay-byes with parking areas,
rest rooms, toilets, restau-
rants with reasonable rates,

mechanic shops and doc-
tors’ clinics should be con-
structed every 40 km on Na-

tional Highways and at
prominent locations along
State highways.

“Launch a group insu-
rance scheme providing for
life as well as health cover
for truck drivers on payment
of a nominal subsidised sub-
scription; Minimise physical
interface between truck
drivers and law enforcement
agencies by providing online
facilities...” it said.
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NHRC issues notices to authorities
over non-availability of ambulance
The National Human Rights
Commission, NHRC, India has
issued notices to the Principal
Secretary, Health and Family
Welfare, Government of Chhat-
tisgarh and the District Collector,
Sukma after a media report stated
that a tribal couple, who lost their
child after the delivery, was left
stranded at a sub-health centre
in Kankerlanka till past midnight
without getting an ambulance to
drop them back home.

The Commission has asked the
officers to submit a report on the
matter within four weeks.



TDP urges NHRC to probe Nellore Da

PNS B AMARAVATI

TDP politburo member Varla Ramaiah
on Tuesday urged the National Human
Rights Commission (NHRC) to inqguire
into police beating allegedly leading to
the death of a Dalit brick factory
worker in Podalakuru police station
limits in MNellore district.

Ramaiah wrote a letter to the NHRC
Chairman here, stressing the need for
the actual reasons for the 'suspicious
death’ of Udayagiri Narayana, 38 years,
in Kandamuru village in Nellore rural
mandal.

The TDP leader said that the dead
body of Narayan was found hanging on
a tree outside the village. The death took
place after the police allr%lwil r harassed
him in the name of the ugcll:r.'irical
equipment from the Gayatri Sugar
Factory.

Ramaiah deplored that contemporary
Andhra Pradesh has become a hub for
gross violations of fundamental rights
and basic human rights by a section of
police officials in connivance with the
ruling YSRCP leaders. Violent attacks
against Dalits have increased in num-
ber and they were ill-treated and man-
handled by the police without any hes-
itation.

Expressing concern, the TDP leader
said Udayagiri Narayana belonging to
the SC-Madiga community came to
Kandamuru village ten years ago to earn
alivelihood. Earlier, he used to work as
a truck driver. Due to an accident case
two years back, Marayana has been
working as a daily wage labourer. Prior
to his death under suspicious eircum-
stances, he had been working as a
labourer at a brick factory that is near
Gayatri Sugar Factory.
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Ramaiah said that the police picked
up MNarayana, suspecting his hand in
theft of electric material from Gayatri
Sugar Factory. In the process, the Sub-
Inspector of Podalakuru Police Station

It's death

beat Narayana during the inguiry.
Later, on June 19, 2022, Naravana was
found dead.

The TDP told the NHRC that there
were visible marks of violence on the
body of Narayana. His family has lost
the sole breadwinner and is seeking jus-
Hee. It is also learnt that the post-
mortem report contains some visible
injuries on the body of Narayana.

Ramaiah said that the family mem-
bers allege that Narayana was beaten
black and blue by the police on the pre-
text of eliciting the facts pertaining to
the theft of electric material. The beat-
ing of Narayana is a gross violation of
fundamental rights and basic human
righis. Against this backdmp. the
MHRC should direct the Government
of Andhra Pradesh for an inquiry and
medt finaneial compensation Lo the

amily of Narayana.
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NHRC for

Rs 15 lakh
accident cover
for truckers

PNS B NEW DELHI

Observing that the rightful
entitlements of truck drivers
do not getadequate attention,
the National Human Rights
Commission (NHRC) has
issued an advisory to the
Centre, states and Union ter-
ritories to protect their inter-
ests.

The advisory has recom-
mended that the Motor
Vehicle Act, 1988 be amend-
ed to provide for mandatory
purchase of personal accident
cover for an amount not less
than Rs 15 lakh for each dri-
ver, co-driver and helper of a
commercial truck.

The NHRC has written to
the Union ministries and
departments, chiefl secretaries
of states and administrators of
UTs, asking them to imple-
ment its recommendations in
the advisory and has sought
Action Taken Report' within
three months.

Some of the other recom-
mendations include providing
cashless treatment to drivers,
co-drivers and helpers injured
or incapacitated in road acci-
dents, establishing and regular-
ly maintaining driver rest stops
and lay byes consisting of
parking area, furnished rest
rooms, restaurants providing
food and beverages at reason-
able rates, mechanic shops,
medicine shops, doctor's clin-
ics, etc. at regular intervals, not
exceeding 40 kilometres, along
national highways and at
prominent locations along the
state highways and other
major district roads.

"Establish fully equipped
Trauma Centres at regular
intervals along highways to
extend emergency to victims of
road accidents. Launch a spe-
cial drive to create awareness
and register all truck drivers,
co-drivers and helpers on e-
Shram portal to avail benefits
of Pradhan Mantri Ayushman
Bharat Jan Arogya Yojana as
well as Pradhan Mantri Jeevan
Jyoti Bima Yojana and Pradhan
Mantri Suraksha Bima Yojana
(PM-SBY) and OIld Age
Protection under Pradhan
Mantri Shram Yogi Mann
Dhan," read the advisory.



| NEXT, Varanasi, 29.6.2022

Page No. 12, Size:(10.07)cms X (3.10)cms.

T gTeael o folu &7 40 fdalt 2 aet fasma o

MEW DELSE (78 Jees,  soal b Sea re e Rl
Agpmaip] ill-_l:“lﬂ"-l % v el & b ad e
wTRTET @ vk i wlrest & o fewy B el
mﬁimlrnhﬂml L
it et ¥ 5 vy it e
T e w e ST Ty P T
e vt vnkfewm by e e 0 e e
word, 1w et sfr T @ safersy oien win e

# e wpic w dnae g
iy, v o Mo e
frifin veite o of ey b
=i B rwin sperhrer =T
W ey wieew wvw faw
vy sy wmhoen o g
w1 e v s w

aneos ge poot & cedia
Fonr i e v &) S &
e iy & v e
ﬂmﬂnwf:&mb’-l
TN TR R e
e ey 9 for ww
TEF T e ety B



I NEXT, Agra, 29.6.2022

Page No. 9, Size:(13.24)cms X (11.22)cms.

o 313qdl & folu &2 40
fcott Ue et fasiat &

NEW DELHI (28 June,
Agency) : & TEAU &
AHET 4R T 61 & fere Ui
AR SR A TR .
A FE, T G AR
% wfad wewt I TSamen!
R & &, Fod 2 fawmfet =i
T E SR Y e © v
TSR], T TJoMF AR g9E
el & fE 3T 40 foRamiex
W 7o e o forg |l Jeryd
gfaenstt & g fagm w9 a1

=T SR TR & g 15
T & AT gHAT ST HA
i SAfar Tle F1 wfaH E9
ey, @ree 9491 & fag gq
HIE W i A T &
T .U HHAUER G0 &
Y T2 2760 491 A SR
HR AR R 9 &t ==H
T SAHA Hd gY BN
7% T F Ay fEfg
T =1 =,



